LOK SABHA DEBATES

LOK SABHA

Fridey, December 10, 1971|Agrahayana 19, 1893
(Saka)

The Lok Sabka met at Ten of the Clock
[Mg. SpraxzR in the Chair]
PAPERS LAID ON THE TABLE

NoTiFiCATION UNDER REPREAENTATION OF THE
PeorLe Act

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ] SINGH CHAUDHARY) :
I beg to lay on the Table a copy of Notifica-
tion No. S. O. 3249 (Hindi and English ver-
sions) published in the Gazette of India dated
the 30th August, 1971 making certain amend-
ments to Schedule V to the Delimitation
of Parliamentary and Assembly Constituencies
Order, 1966 in respect of the State of
Haryana, under sub-section (2) of section 9
of thc Representation of the People Act,
1950, ([Placed in Library. See No. LT—1249/71.]

AnnuAL REPoRT OF AGRIDULTURAL REFmiance
ConroraTion, Bossay Anp NoTIFIcATIONS
unpER GoveamMenT SAvINGS CERTIFICATES
Ao,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI R. K.
GANESH) : < beg to lay on the Table—

(1) A eopy,of the Annual Report

Agricultural Refinance Corpaoration,
Bombay for the year ended the 30th
" June, 1971 along with the Audited
Accoupts, under subsection (2) of
section 32 of the Agricultoral Refie
nance Corporstion Act No. 1963,
%{?ﬂh%hhh‘rﬂﬂf

(2) A copy each of the following Notifi-
cations (Hindi and English versions)
under sub-section (3) of section 12
of the Government Savings Certifi-
cates Act, 1959 ;—

(i) The Post Office Savings Certificates
(Fourth Amendment) Rules, 1971
published in Notification No. G.8.R.
182! in Gazette of India dated the
4th December, 1971.

(ii) The National Savings Certificates
(Fourth Issue) Amendment Rules,
1971 published in Notification No.
GS.R. 1822 in Gazette of India
dated the 4th December, 1971,

[Placed in Library. See No. LT-1251/71.)

Am CoRPORATIONS (SECOND AMBNDMENT)
Rupes

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHISHI):
I beg to lay on the Table a copy of the Air
Corporations (Second Amendment) Rules,
1971 (Hindi and English versions) published
in Notification No. 8. O. 5092 in Gazette of
India dated the 8th November, 1971, under
sub-section (3) of section #4 of the Air Cor
porations Act, 1953, [Placed in Library. Sm
No. LT-1252/71.)

NoTmmoaTioN UNDER COMPANIRS ACT

THE DEPUTY MINISTER IN THE
DEPARTMENT OF COMPANY AFFAIRS
(SHRI BEDABRATA BARUA): I begto
lay on the Table a copy of Notification No.
G.S.R. 1665 (Hindi and English versions)
published in Gazette of Indin dated the 6th
November 1971 making certain alteratim
in Schedule VI to the Companies Act, 1936,
under sub-section (3) of section 641 of the
ﬁM[Mﬁums«m.m.nw
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MINISTRY OF FINANCE (SHRIMATI



